
IN THE CENTRAL ADMINISTRATIVE TRIUNAL 
AHMEDABAD BENCH 

O.A. No. 1/92 
:43AxNix 

DATE OF DECISION 	J 2 

I 	 Petitioner 

Advocate for the Petitioner(s) 

Versus 

U niii of JiIU. &- 
	 Respondent 

f.:. vT1Ti 
	 Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr.  

IThe Hon'ble Mr. 	-- - - -- 

Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgement? - - 

Whether it needs to be circulated to other Benches of the Tribunal? 



hrj Govindbhaj D. Chhasja, 	 Applicant 

Vs. 

Union of India, 
Through; 
General Manager, 
Western Railway, 
Chu rchgate, 
Bombay. 

Divisional Operative updt. 
Western Railway, 
Bhavnagar Para, 
Ehavuagar. 	 Rsponcents. 

OR\L JUDGB T 
------------------------- 

Date: 17.8.1992 

Per; Hori'ble iir 	Ehatt, !'Prnber () 

Heard Mr. C.H. Pathak, learned advocate for the 

applicant and hr. R.h. Viri learned counsel for the respondents. 

The apulicaut has filed this a1icatjou under 

3oction 19 of the Administrative Tribunals ct, 1985, seeking 

the relief for declaration that the inuuirr proceeding 

conducted against him without Supplying the documents on 

which the respondents relied was illegal, hence, the same 

be euashe. He has also orayed other reliefs in the aepli-

cation. This a-oeljcatjon was filed before the ieeugned order 

was passed against him by the disciplinary authority. ITotice 

was issued to the respondents on admission for filing reply. 

hr. R.TI. Vin learned advocate for the respon(- eflts aepares 

today and he has submitbed that Tecision was given on 16th 



March, 1992 by the disciplinary authority vide Annexure 

R and as the order is passed by the disciplinary authority 

proper remedy for the applicant is to file appeal against 

it1  and that this apolicatiori cannot be maintained 

The learned advocate hr. Pathak, for the 

aspi icant submits that applicant wou id filed, an appeal before 

the proper authority aginst the order passed by the 

disciplinary authority oroduced by the respondents at 

Annexure R but the point of limitation from the (ate of 

this application till today should not come in the way 

of applicant before appe:Llate authority. Ha Submitted that 

appropriate direction be given in the order. The applicant 

seeks permission to withdraw this application. 

After has r:Lng learned a. vacates, we pass the 

following order. 

0 	h 

The applicant is allowed to withdraw this 

aeplication. The apolicant to file an aoeeal 

before the competent authority against the 

impugned order Annexure R passed by the 

discinlinary authority with a direction that 

the time taken by the applicant from the date 

of this corlication i.e. 8th April, 	1992 till 

today i.e. up to 17th August, 	1992 maz not be 

counted by appellate authority while computing 

limitatio: for filing aoceal. The application 

is disosccT of accordingly with no order as to 

carts. Lirect service oermitted to the 

responcent no. 	2. 

(i.c. 	Ehett) (n.y. 	Krishean) 
herrser 	(J) Vice Chairman 

* K 


